
r

4

TilUUl«-iL; LJCiCiiOW 

Friday the 19th day o f i'̂ ay 2000 ( 19—5—2000)

^RESStlT
■  I ■ ■  I I I  ■ » «

The Kon'ble Shri

and

The Hon'ble Shri 3..iAi^lGiCAVAJ-.'^^‘i, l-lJi..Ji<(A)

587 of 1992

l.H kh il ohartiya Dnk^Karmachari S a n ^

Postirian-Group ^ and
3ultanpar aivision, through its  divisional
Secretary/ Triveni Prasad Panday
s/o Sri Svrami Diyal Panday# aged
about 38 years, R/o Village and Post - S hahgarh
District-Sult3Hpur

2«Karuna ■Shankar Pandey • •  ^ppiicants

Vs . '

1 .Union o f India, through Secretary 
H / o  Telecorninunications#

i,evj Delhi

2»^hiei: Postmaster General 
U .P .J ir c le / JjUcTcnow

3 . Sr,Superintendent of Posts 
Faizabad

4 .Suoerintendent of Posts# Sultanpur . .  Reepondants

Mr.-*‘^arayan . .  Advoc te ror the applicants

Uts. Dr.Dinesh Chandra . .  Aavocite tor the rasponaonts



Order iPronouncsd by the Ilon'ble Shri j.i^-

A1 ̂

Tha applicants in this Oe\ pray tor the 

re lie f  o f setting aside the exaraina dLon conducted on 

13 ,9 .1 992  for departmental as \^ell outsiders and for 

a direction to hold a fresh exajninaLion.

2. According to the aprjlicants they are recognised

unions of The *̂ u b  rintcsi lent o f  Post Olfices#

dultarr^ur,notified to hold exafir na-ijns at Sfc^isaoad.

The ca n ^ia te s  \-iio wanted to appear in tlie ^^aminad-on -..-ere 

direcced to appear at Paisabad. According to thern^there 

should not be any discrimina tion betv.’een the can lida .es tx) 

appear for the ai-camination. About 350 re bers of tha 

ap^/licant O-ssociation ’.:ere to appear, ^ut 1 2 0  menbers 

boycotted the ocanination on the ground that the examinaci ns 

have been conducted in an aroitr^ry iiay ^t  is  their 

case thaL the canoidafees were not maae .̂no'iJi re^ 3 rj±ng 

the nature of syliaous and tha other detai'^s of the 

exaninati-n, ^t  is  also their case that some •„’e 'e  provided 

;:ith Sill i-'tails, come ware not OP-̂ '̂̂ 'Vided the full details.

I t  is  further stated thaL the hek examinations '-..e-re not 

according to tlie circular dated 25.10.1392(^nnexure A-3) . 

i'he appj-icant asjociation gave a repre-ancati jn and also 

telegranis, out no action V7as tal-en. Hence this

3 . In the counter filed , the lep-’X ra.ent hap .>eniad 

the ailegaticns and stated that the exaadnation v-̂ s 

coniiicbsd as per the rules. The full details 'ere

as per the rules. The reply proceeds to state that unneces‘:;ary

details m i l  not oe given in the admission card. I t  is r;t3 ted

that 294 Candida^s  of Sultan ur division applied .or

apL>earing in the exaiainati out o f  v.hich 248 -3 1 .ui'’aces

appeared in papers-A and ^ and in respect o f P-'per-C 
did not

117 C3 iidi-l3 t3 s/appears^ out of tlie 248 candidates, that 

there \:as no discrimina^ian betx.’een the candidates of



of Sultanpur and ?aisa'oad as all^god. oy tha :_■

I t  is  also 3 ta-ad that tha exaninaticn vras con' uctad 

fairly  and the results o f  the a>canina-ion t.-arc dacl-irad.

Further tha succssaful csndidTtas hava already joined in 

their posts. ‘I'here a e no merits in  the OA asad the 

deserves to be dismissed,

4 . vrhen this was taken up for final disposal on

16 .5 .2000  lx)th sides vjere not represented. As this matter 

involves declaration of the result and this is  of the year 

199 2 the Tribunal has considered the material available on 

record and pass the follom ng orders.

5. I t  i s  the contention ox t±ie applicants a -sociation 

that the examination ->’as notj^^r^tict in accor iance m th  

the refutations ana the rules. 3ut vje find that there is  

nothing on record to show that any particular rule is  violated. 

As regards non-supply of the syllabus it  is s^jn trorn the 

counter filed by the responaents that the candidates have 

been supplied the nedassary material regarding tlie scope of the 

e x  .nination \%̂ 11 in a-J-vance and no illegality  is  committed. 

Further the question as to how the pap'5^s are at variance

when compared to the syllabus is  not specially brought out in

the OA or in any o f the anne>aires filed by the applicant

association. Further even i f  there is a small deviation ,if any,

it  should not go to the extent of cancelling the examination.

a
VJe iiirther iind that/numioer of candidates had appeared and 

the successrul candidates v/ere alreijiiy given the assigmnent. 

Further this OA is  of the year 1992 and 8 years have lapsed 

now. That apart, the matter as ta viiat had happened to the 

applicants, in which position they are now, are all relevant 

facts and for which the-e is  no material on r-cord. Vie 

there ixf^e hoi a tha-in a type of this case where the prospects
J

of a numoer oi candidaces are involved, the results o f the 

exaxaination held cannot be set anide. I f  the results vice 

to be set aside, i t  ^.ould b-c ausinc undue har-iship to the

candidaces vjho had come out successful and ta::en u- their 

assignments alre.-dy. i^ven i f  there is  any nistake(no mistake
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S p e c ific a lly  poinc-a out) that will not causa any huicrance 

to the candidates who have been declared su ces :ful and 

taXen up  ̂ their appointrnGnt. Furthas* ecraality

w ill not permit the same. That apart, ’.^sn one:: the 

appH cants have participated in the sxamination and their 

subs3 quant boycotting of the examination will not give 

them tile right to cjuestion the exanination, especially 

when the stand of the respondents is that the ox-minations 

V7~re conducted according to the syllabus and the rules.

6 .  In the light of tJie discus.don above hold that

the Ort is  devoid of merit and is  accordingly dismissed

with no order as to costs.
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